The Tripura Commission for Women Act, 1993.
(As Amended upto 2nd Amendment Act, 1999, dt. 31.03.1999).
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The following Act of the Tripura “Législative Assembly received the assent of the
“Governor on the st Jauary,' 1994 and is ‘hereshy pubhshed for general information :—

A

~Ttipara Act fNo. 1 of 1994.
‘) : l-u DN e : . Am

% provxde for theconstuutlon of a State Level Commission for women and for matters
- connected therewn:h o incidental there to

WHEREAS itis apedient ‘to provide for the constitution of a State level Commission
f@r women and for maters connected therewigh or mcldental theretos

SE L EE:,., Prehmunary ' .

Short title, exteng 1 (l) l'hls Act may be calied the Tn :pura Commission.for women Act 1993,
and commence- §) It extends to tie ‘wiole  of Tripura.

R f"-p) It shalf come info fiorce on such date as the State Government
“Yay by tiotification’ it ‘tthe official Gazette appoint.

i




Definitions, .. 2., In this Act,. unless the context” otherwise requires, —
s S {8 “Commissicn’’ means the Tripura Commission for women
3 constituted under sesifon'ds - ¢ '

(B AMomber ihoan Metberiof iile G uoH Fnd  includes the

(¢) “National Commission for women" nieans the National Commi-
§$810n

- . sbior for WORIeh: Act, 1990 ¢ L T

(@) “Prescribgd® fileans Preseeibed by rules-made under this Act ;
(e} “Women” includes adolescent girl or female child.

. .CHAPTER II.
Constitution of Commission

Constitation of 3. (1) The State Goyemment, shal], within a period of three months from
Commission, the date of coming ,'iptq, _;uf%c;g of this Act, by notification in the official
‘ Gazette constitute a body to be  known. as the Tripura Commission for

- Member SECretdry;

(&) The Commission shall copsist of —~ T

@) () a Chairperson, and Y Bt TN s B

(i) a Vice-Chairperson,
 to be nominated by the State Government ;

(b) Three members 1o be appointsd by the State Government from
amongst the persons of ability and Integrity who have served the
cause of women or have had experience in law or administration
of matters concerning the  advancement of women or leadership

Fre

of any trade upiom or voluntary organisation for “Women for
protection and promotion of. common,,interest of - ‘wemen, of
whom at least — . B B o san s
(i) one shall be a member of 3 Scheduled Caste, and
(i) one shallbe a member - of Scheduled Tribs ;. .
(¢} -am-officer ‘of the ' State ‘Gevernment wha shall bedhe Member
Secretary._‘

Y " 4. (1) The Chéifpefﬁon or the VlOG-ChﬁIEpQ,ISOH ora Mcmber.athm;thln
:jgmczi d?:?;:s the = Member-Secretary, shall hold office far such Petiod, Aot excesdig
et ot two- years, 4s may be spcciﬁed by the State Government fin this behalf.
Cherrpaiscis, (2) The Chairperson or the Viee-Chairperson or 2 Member, other than
Vice Chairper- . the Membgr-Sgcretqg,y_,j_m@y_g;_ ay tidie resign his office by writing under
son and Mem. Lishand addressed 16 the ‘State Government. ] _ _
per. {3) The State Gisvernment'shall remove a person from  the office of
Chairperson. or - Yicé-Chalrperson or Member, ch“’f. ‘than the Member
Seofetary, if that persbg—i . 0 o . i L, 3
(a) becomes abd undischarged insolvent 10

(b) gets convictet and Septenced . to imprisenment for an offence
. -which, in the opipion of the Stats Government, involyes mora]
tutpitude s or R S

4 s e it v

or women constituted under section 3 of the National Commi..




" (€) Vedomes of unsqund mmd and stands so declared by a coxnpetpt
o ‘éoni‘t‘ of )

SRty - tefuses 0 ot or béc()Mesmcapable of actmg ; or

(e) is, without obtammg leave of absence from the Commissim,
abvent from three conseouflve meetmgs of the Commlssmn or

S

“""(ﬁ -in the - epmwn el" the State Gostemment has so abused the posmn
Of Chairperson or Vice-Chairperson.or Member as to render fat
pérson’s contmuance in office detrimental to the public interest;

o Provided that no person shali be removed under this sub-section util
St that person has been gwen a resbﬂabie opportumty of teing heard in
AL -+ . .:the matter,- ETR .

{4) A vacancy caused under sub-section (2) or otherwise shall be fed
by afresh nomination or appointment, as the case may be.

(5) The salanes and aIlowances payable to, and the other termsmd
_conditions of service of, the Chalrperson, Vice-Chairperson and Membrs,
other than the Member-Secretary shall be such as may be prescribed.
offl&;;and 5. (1)\ The State Govemment shiall provi{fe the Commission Wwith’ et
. ;Q.thef‘employces officers’and other employees abmay bé recessary for the efficisnt perbr—
of Comygissicn. /- _.mance pf the functions of the Commission under this Act.-

T

(2) The salqries and allowances payable to, and other terms and caudi-
tions of serv;ce ‘of, the ofﬁcers and other employees appointed fothe
purpose of the COmm:ssmn $ha’ll be such as may be prescribed,

6.° The salaries -and allowances. payable. to the Chairperson, Vice-Chir-
¢ . person dnd Members, other than the Member-Secretary, and the aini-
jasisteative-expences, including salariess allowances and pensions payble
.to tha ‘officers-iand etheérs. employees rteferred to in seetion 3 shal be

. paid out of grant m.f_a_de by__theKS‘tat;c Governm;_nt.

. Vacanc; a8 S vy -"No act or.proceedmg of the Comimission or any Committec theeof
“not t¢ ivalidate shall be called m questmn on the ground mercly of the existens of
progeeitings of © ady vagancy in- or any -defect in the constitution of the Commision
Commission or such Committee, as the case may be, :

COmmlttees of 8. The Commtsswn may appomt such committee or comurittees cois-
Cottiralssiori: * ting ‘wholly of Members’ as 1t may consider nccessary in the dischrge

of its functions under thls Act’
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Procedure to be
regulated by -
Commission.

Power to invite
representative
of National
Commigsion for
Wo:mnen,

Fuactions of
Comm:ssmn,

9. (I). The Commission ora committee thereof shall meet at such time
‘ md at such place as the Chairperson” may th ink fit,

(2) rhe Commission sha!l Tegulate its own procedure and the proccdure
of the committees thereof,

(3) (Il otders and decisions of the Comm1ss1on sﬁall be authenticated
'V the signature of the Chairperson or V:cc-Cha:rpcrson or any
Mficers of the Commission authorised in writing by the Chairperson
¢ Vice-Chairperson in this behalf,.

.P'

10. . Tb Conmzssmn shall haw= the power to mv1te a representative of the

NationalCommission for Women to its meetings. as it may deem necessary.

CHAPTER I

* Fumetion of Commission

A1. (1) Subject to the, prov1smms of this Act, the Commission shall pet-

form allor any.of the following functions i~

{2) mvesngate and examine all matters relating to the safeguards
: provxded for women unider the Constltutlon of India (hereinafter
o referred to as the Cons*ﬁtutlon) and. other laws and recommend
] steps to be taken by the: State Govemment for effective implement

" afiont of such safaguards.

. (b) Teview the existing prowisions of the Constitution and other laws
affeéting women and wecomménd amendments thereto so asdo
s ‘supgest remedial lepislative measure to meet any lacunae madequ-
- acies or shortcommgs zn such leglslatmns K

(c) take up the cases‘ ‘of violation of the provxsmns of the Constztutlon .

and of other laws relating te Women in the State with the appro-

pr1ate authonnes ;

(d} laok into co:np]amts amd take sue moto notice of matters relatmg
to — . :

(1) depnvatlon of women’s rights,

(u) non-jmplementatlon of Iaws cnacted to provide protectlon
to Women,
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_ (iil) non-compliance of policy decisions, guidelines instrudons aimed
At fhitigating hardships and ensuring welfare and pwiding relief
_to women and taken up issues arising out of such natters with
© “appropriate avfhoritics i . .. .. ., |
(e) call for special studies o investigations into specific problemor situations
arising out of discrimination and atrocities agaiost women anl identify the
constraints s0 as to recommend strategies for their removal ; o

() evaluate -the'-prpg;:ggs_of _ad'v'anccmcnt of women in the Stte 3

(g) visit a jaif, destitute girls’ home, women’s institution ¢ other place
custody - where women ;arg, kept as . prisoners or otherwise anitake up with
the concerned authorities such matters for remedial actionas may be
neCessary ; '

() ény_ other matter 'whi_ch”‘mé:y be referred to it ‘b'y the ‘Stat{Goﬁemmcr_lt.:i

(2) The State Government -may consult the commission ormpolicy metters
affecting. Women. : v i s

R

(3) The Commission shall, while i;lvestigdting any matter referred to in

clauses (a) and (d) of sub-section (1), have all the powersfa civil court
under the Code of- Civil Procedure, 1908 while trying a suit,
and, in pari.icular,;_,in zespect of the following matters -

(a) Vé{unig;qﬁi:ﬁg E}Ed. enfbrcing the attendance of any peson from any
" part of Indid examining him on oath;
(b) requiring the discovery and prr-odu;tion of any docutent ;
“{e) receiving evidence on affidavits ;
(@D anj other matter _which majr' be pres.cribéd‘

- pi . i 5 = TR
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" @ .(a) The Commission s-hail'_pféégnt to the State Goernment every

six months and at stch other Yimes -as the Commission may deem fit
reports of its activities together with its recommendatios and the State
Government shall cause then to be laid before the State Lejslature as soon
as possible along with a memorandum explaining the actiontaken or propo-

 ssd to be taken on the recommendations and the reasons fg non-acceptance,
if any,, of any of such. recoimmendations. -
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Gragt by State
overnmient,

3
b,

Accounts and
Audit,

Government may. eall for A

' CHAPER iy

i B o h
Fin'aﬂc;e, Accoints and Audit

“ d

. Of grant such sums of money and. o such manner as the State Governt-

(2) The commission may spendsuch sums of money as it thinks fi
for performing the functions undr this Act, and sach snms of money
shall be treated as expenditure pyable out of the grant referred to in

¥ S5 B

fri ¢

o)

L

13,7 ¢6)* The Comimission shali xﬁaidtéﬁﬁfb.perfhecd‘ﬁﬁtsmnd other relevant
_tpcords and prégafq 2n annual statment of accounts in such form as may
be prescribed by the State Governient in’ consultation with the Accoun.
tant General, Tripura, ~ ~  °

L st

(2) The atnual accounts: of. the Commission shall be audited by the
Accountant-General, Tripura, '

. H

() The Accountant-General, Tripun, shall have the same rights and
privileges and the authority in conxction with such audit as the Acconn.
tanyQeneral,  Trigua  gencrally, hs,in  connection with the audit of
Gavernment acoounts andin E)ﬁrtl%lg&,j shall have the right to demand the
2. Production of h?g}cs, aceounts, gg_nncte‘dvou'gh‘cffs and other documents
*1apd paneis and to .igt“g{gegt,.a,,l}lg_ of theoffices of the Commission,
(4)" 'The dccounts “af :the Commissim, as- certified by the Accountant
~General, Tripura, together with the adit report thereon shall be fors
warded annually to the State Goverment by the Commission.

b
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Miscellaneons .~ - " wn

Cha‘fl’m‘m: 14 ’Tﬁé“‘éﬁairpérson, theVice-Chairpetsori, the Members, officers and
:;g;gz‘gz‘:s;; other employees of the Commiion shall be dee med to be public servants
. 0 s CopiiAEEs within the meaning of Section{l of the Indian Penal Code.

“to-be public ser- ) '

. varts

Y

15. (1) The State Gownmetit may by notification in the official

Gagettee make rules for carryid out the provisions of fhis Act.

- £2) _In Particular, ad without _prejudicé to the generality of the
foregoing power;.such rules mayrovide for all or any of the following matters:-

(a) ~the salaries and abwances payable to, arid the other terms and
Eay conditions of servise of, the Chairperson, the vice-Chairperson and the
i RoE Members under sub-seetion §) of section 4 and the officers and other -
3 employees under sub-section (2 of section 53
‘ (b) the form in whih the annual statement of accounts shall be
o ' rmajntained under sub-section (} of section 13;
R : (c) any other matterwhich is required to be, or may be prescribed.

(3) Every rule madeunder this Act shall be laid, asssoon as may
be after it is made, before the tate Legislature, while it is in-session, for a
total period of fourteen dayswhich may be comprised in one session of in
two OF more successive session and if, before the expiry of the session immeg-
diatly following the sessian orhe successive sessions aforesaid, the State Legis-
lature agreeé in making any milification in'the rule or the State Legislature
agrees that the rules should nd be made, the rule shall fhereafter have effect
only in such modified form ome of 10 effect as the case may be; so, however,
that any such modification ¢ apaulment shall be without prejudice to the

 validity of anything previouslyone under that rule.

" Power to make
- “rules;

... B.B.SENAPATI
 ADDITIONAL SECRETARY TO THE
- GOVERNMENT OF TRIPUR#&s

" Printed at the Tripurajovt, Press,Agattala.
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ACT NO. 9 OF 1994.

The Tripura Commission for .Women
(Amendment ) Act, 1994.



Published in the
EXT RAORDINARY ISSUE OF TRIPURA GAZETTE

Agartala, Thursday, December 8 1994 A, D. Agrahayana 17, 1916 S.E.

Government of Tripura
Law Department

No. F.10({3)-LAW/LEG;94 Dated, Agartala, the 26th November, 1994,

The following Act of the Tripura Legislative Assembly, received
assent of the Governor on the 21st November, 1994 and is hereby published

for general information :—

By order of the Governor

P. K. Sarkar,
Secretary to the Government of Tripura,
Law Department.



.A ActNo. 9 OF 1994.
THE TRIPURA COMMISSION FOR WOMEN (AMENDMENT)

ACT, 1994.
AN
ACT

to amend the Tripura Commission for Women Act, 1993.

WHEREAS it is espedient to amend the Tripura Commission for
Women Act, 1993 ;

BE it enacted by the Tripura Legislative Assembly in the Fortyfifth Year
of the Republic of India as follows ;—
Short title and t 1. (1} This Act may be called the Tripura Commission for
commencement Women (Amendment) Act, 1994 ;

(2) it shall come into force at once.

Amendment of 2. In the Tripura Commission for Women Act, 1993 (herein-

Section 4, after referred to as the Principal Act), in sub-section (5)
of section 4, after the words “salaries and allowances™,
the words “or honorarium™, shall be inserted.

Amendment of 3. TInsection 6 of the Principal Act, after the words *‘szlaries
Section 6. and zllowances”, the words “or honorarium™ shaiibe

inserted.

Amendment of 4. In section 15 of the Principal Act, in clause {a) of
Section 13. sub.section (2), after the words “salaries and allowances™
the words “or honorarium™ shall be inserted.

P. R. Sarkar

L.R. and Secretary, Law,
CGovt. of Tripura.
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Agartala, Wednesday, March 31, 1999 A. D. Chaiira 10, 1921 S. E.
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part-IlT—Acts of Tripura Legislature.

Government of Tripura
Department of Law.

| No. F. 10(13) LAW/LEG/S? Dated, Agartala, the 31st March, 1999.

The following Act of the Tripura Legisiative Assembly received assent of the Governot

of Tripura on 31.3.99 is hereby published for general inf ormation.

B. B. Senapati

Secretary, Law.
Government of Tripura.

TRIPURA ACT NO. 2 OF 1999.

THE TRIPURA GOMMISSION FOR W OMEN
(SECOND AMEDMENT) ACT, 1999
AN

ACT

Futher to amend the Tripura Commission for women Act, 1993.
Whereas it 18 expedient 0 amend the Tripura commission for women Act. 1993.

Be it enacted by .the Tripurd Legislativ,e.Assembly on the Fortynineth year of Republic
of India, : .



2 Tripura Gazette, Extraordinary Issue, March 31, 1999 A. 3.

fhorl tile ang g, (1) This Act may be called the Tripura Commission for women (Secong
commencernent

. Amendment) Act, 1999,

(2) 1t shall come into force at once.

. tof o B " . ;
ji‘éii?,fn?i’egf 2. In the Tripura commission for women Act, 1993, iq Sub-section (2)

() of Section 3, for the words “three members” the words “Bive membpers
shall be substituted and in Sub-Section (1) of section 4, for the words wtwo
years” the words “ibree years® suall be Subsiituted,

B, B. Senapat;
Secretary, Law.
Government of Tripura.

e - T \\ = - = = : _'_"————-._______:
Printed at the Tripura Government Press, Agartala,






